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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 959/2024

IN THE MATTER OF:

HRA
LAV IS .... APPLICANT
VS
& ORS.
STATE OFLP .... RESPONDENT
INDEX
S. NO. PARTICULARS PAGE NO.

1. | Affidavit of District Magistrate, Fatehpur, in
compliance of order dated 13-09-2024

passed by this Hon’ble Tribunal.

2. |Annexure - R 1 (Colly.)
A copy of the order dated 20.08.2024 and

order dated 17.05.2023, passed by the
Hon’ble Allahabad High Court

3. |Annexure - R 2

Copies of orders passed by the Hon’ble
Allahabad High Court, in Writ C No.- 30668
of 2024, titled as M/s R.B. Enterprises vs.
State of U.P. & Ors.

4, |Annexure-R 3

A copy of the Recovery Certificate dated
08.11.2024 issued against the Project

Proponent

5. nnexure - R 4
A copy of show cause notice vide office letter
No.-H019630/C-2/AIR-356/24 dated

11.11.2024 for the imposing environmental
compensation.
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MOB :- 09990804440

Dated: 13.11.2024



\\\\\

NOIA . TR

A ! " 3 |M'fu|,'-\ iy
ik Uk dnd ol o ; |
BEFORE THE HON'BLE > % | %

r Ry w =
e FIVE RUPEY A : iR 1\1—-_--_;‘[ ' E Rl '_f':; e
e - i ‘ .

P RIN CIPAL B‘ENCH;’ N Ew -_D-ELH\I:o}lnn)zan.u.rum..u.- aaaaaaaa 200,

ORIGINAL APPLICATION NO. 959/2024
IN THE MATTER OF,

LAV MISHRA
STATE OF UP & ORS.
AFFIDAVIT OF DISTRICT MA ? %RATE FATEHPUR, IN
MPLIANCE OF ORDER DATED 13-09-2024 PASSED BY THIS
HON'BLE TRIBUNAL
&w‘vdm_. Sim ;JA aged about 22 years, posted as

District Magistrate Fatehpur, Uttar Pradesh do hereby solemnly
affirm and state on oath as under:

1.That T am duly authorized to file the present affidavit. The
deponent is well conversant with the facts and circumstances
of the instant case and is competent to swear this affidavit.

2. That this Hon'ble Tribunal, vide order dated 13.09.2024, was
pleased to issue following directions:

“3. Considering the above allegations, prima-facie, we
are of the view that substantial question relating to
environment has arisen out of the implementation of
Enactments mentioned in Schedule I of NGT Act, 2010,
S b?ut before proceedings in the matter, we find if

ropriate to obtain a factual report for which we

. r.'n stitute a Joint Committee comprising District
\0‘ 7R 'Magrstrate, Fatehpur and Uttar Pradesh Pollution
Control Board (hereinafter referred to as @‘
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4. District Maglstrate,
for compliance and co
5. The sald commlittee shall
Informatlon and submit a factual

Fatehpur shall be nodal authority

ordination of this order.
visit the site, collect relevant
report within six

weeks.

6. Further, we find It appropriate to Implead following as

Respondents:

1, State of UP through Chief Secretary,
Room No. 110, Lal

Go vernment

of Uttar Pradesh, Ist Floor;
Bahadur Shastri Bhawan, uttar Pradesh Secretariat,

Lucknow.

2. Minlistry of Environment, Fo
Change, Govement of Uttar pradesh, Ist Floor,
Room No. 110, Lal Bahadur Shastri Bhawan, uUttar

pradesh Secretariat, Lucknow, through Additional

rest and Climate

Chief Secretary.
3. Director, Mining and Geology, Government of
uttar Pradesh, 1st Floor, Room No.
110, Lal Bahadur Shastri Bhawan, Uttar Pradesh
Secretariat, Lucknow.
4, District Magistrate, Fatehpur
5. Uttar Pradesh Pollution Control Board through its
Member Secretary, 2nd Floor, 4,
Kalpi Road. Kanpur - 208012.

7. Registry is directed to serve the above Respondents

and they may file responses within two weeks after
_* Teceipt of the notice.
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N\._Govorder dated 13.09.2024 passed by this Hon’ble Tribunal
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4, That in compliance of tHorder dated 13.09.2024 passed by
this Hon’ble Tribunal, the deponent vide his Office Order No.
G00946/0.A. No. 959/2024/NGT/24-25 dated 30.09.2024,
constituted a Joint Committee comprising of Sub Divisional
Magistrate, Sadar, Fatehpur, Mines Officer, Fatehpur and
Assistant Environment Engineer, UPPCB, Regional Office-
Prayagraj, for inspecting the mining site and submit a factual

report within one week.

5. That the aforesaid Committee inspected the mining site on
16.10.2024. During the inspection conducted by the Joint
Committee, The mining site was dry and plain. The course of
the river and its flow was also inspected and it was found that
it had not been disturbed and the flow is same as it was before
the monsoon season. However, in earlier inspections which
were conducted by the District Administration various
irregularities and violations were found which were in
contradiction to the U.P. Minor Mineral Concession (Rules)
2021. Penalty was imposed for illegal sand mining and
transportation, the details of which have been filed along with

the report of the District Magistrate in Annexure No. 4 of the
said report.

6. That the deponent vide his Letter No. 1054/ Mines/ Kha. Pa./
Urauli/ 2024, dated 11.07.2024, imposed a total penalty of Rs.
2,43,40,743/- (Rupees Two Crores Forty Three Lacs Forty
Thousand Seven Hundred Forty Three Only) on the Project
Proponent for violation of U.P. Minor Mineral (Concession)

3 Rules 2021, illegal sand mining and transportation. The mining

_._/_f?:g:e{ga e of the project Proponent m/s R.B. Enterprises has also
cancelled vide same letter,

the project proponent (M/s R.B. Enterprises), challenged
e aforesaid order of the District Magistrate, Fatehpur, by

/o)



filing a writ petition No. W§i1(:)C- 26843/2024, titled as M/s R.B.
Enterprises vs. State of U.P. & Ors. before the Hon’ble
Allahabad High Court, wherein the Hon’ble Court vide its order
, dated 20.08.2024, in its magnanimity was pleased to dispose
/ of the writ petition in terms of the order dated 17.05.2023,
passed in a similar matter, bearing Writ Petition No. Writ C No.
16647 of 2020. A copy of the order dated 20.08.2024 and
order dated 17.05.2023, passed by the Hon'ble Allahabad High
Court is collectively annexed herewith as Annexure-R 1.

8. That another writ petition was filed by the Project Proponent,
before the Hon'ble Allahabad High Court, numbered as Writ C-
30668 of 2024, titled as M/s R.B. Enterprises vs. State of U.P.
& Ors., wherein the Hon’ble Allahabad High Court, directed the
Learned Standing Counsel to obtain instructions in the said
matter. In compliance of the same, instructions dated
21.09.2024 bearing Officer Letter No. - 1341/Mineral/Writ/
2024 were submitted to the office of Learned Standing
Counsel. However, no stay has been granted by the Hon'ble
Allahabad High Court in the said writ petition filed by the
Project Proponent. Copies of orders passed by the Hon’ble
Allahabad High Court, in Writ C No.- 30668 of 2024, titled as
M/s R.B. Enterprises vs. State of U.P. & Ors. are collectively
being annexed herewith as Annexure- R 2.

9. That since no stay was granted by the Hon'ble Allahabad High
Court in the aforesaid mentioned writ petition, therefore the

Y eponent issued a Recovery Certificate dated 08.11.2024
| bgqg inst the Project Proponent to recover the penalty amount
o howkith was imposed vide an earlier Letter No. 1054/ Mines/

; HeB‘-“I' g m

i ?3‘@%;}5\5100 2
Ooige. hd. Pa./ Urauli/ 2024, dated 11.07.2024 issued by the
ERNVE@eponent. A copy of the Recovery Certificate dated 08.11.2024
Issued against the Project Proponent is being annexed herewith

as re- &O
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10 In relation to illegal mining of Morrum, done by the

/ .

/ lessee, Uttar Pradesh Pollution Control Board, Lucknow has
issued a show cause notice vide office letter No.-H019630/C-

/ 2/AIR-356/24 dated 11.11.2024, against the lessee M/s RB
Enterprises for imposing environmental compensation of

Rs.1,37,82,600/-._.Annexure- R 4.

11. That in respectful compliance of the order dated
13.09.2024, the deponent herein has filed the Joint Inspection
Report along with annexures in the instant matter which is on

record. @/
DEPONENT
VERIFI I
Verified at..........covveuens W .| | (TR that the contents of the paras

1 to of this affidavit are true and correct to the best of my
knowledge. No part of it is false and nothing material has been

concealed therefrom.

DEPONENT

0", oetore me this day an

9 87, oS e Am ol Wina
W nome e contents of the AfﬁdJ'vite![‘)‘

liave been explained and who is idgf#ir;;gg
3n

Advocate Reveiy B

\‘5]{1]'}&'}-\9



r'

TV L T A i

|“_§‘

T L

o [T o R o
_:929 bt

[ :..)..!'-"‘-““‘f >

—;-..,-, =
=3 J'“?(- PP

--.v-—»-

,\d

X

-+

s "’“’..; ,
W L

2! —-—
ieg & Vi e e WL
'm‘%{ﬁg.ﬁw#aq

‘\vﬂﬂﬂo

< 1 A

TR 533;58543"2'9"5 TR,

a .““; &‘-“ YI‘V‘*‘ “?‘ ;irnli- AP-\.P }';j
9""“‘%“.-‘ ‘w‘ pd TR { < 1.“-! r 'q:.j

.-EA u.‘

w




Neutral Citation No. - 2024:AHC:133285-DB
Case :- WRIT - C No. - 26843 of 2024

Petitioner ;- M/S Rb Enterprises
Respondent ;- State Of Up And 3 Others
Counsel for Petitioner :- Birendra Singh
Counscl for Respondent :- C.S.C.

Hon'ble Aujani Kumar Mishra.J,

1. Heard counsel for the petitioner and learned Standing Counsel.

2. Learmed counsel for the petitioner submitted that the
controversy in the instant writ petition is squarely covered by the
order which has been passed in a similar matter, copy of which has
been found at page 96 of the paper book and that an identical order
be passed in this petition.

3. Learned Standing Counsel has no objection to this prayer.

4. The present petition has been filed challenging the order dated

11.7.2024 issued by the respondent No. 3, so far as it relates to
demand of DMF amount.

5. It has been stated by the petitioner and the said fact has not been
denied by the learned Standing Counsel that the issue regarding
liability to pay the DMF amount, i.e., the amount due to the
District Mineral Foundation Trust has already been concluded by a
Division Bench judgment of this Court dated 15.11.2017 passed in
Writ - C No. 54052 of 2017 against which a Special Leave to

zéppeal (C) No. 35161 of 2017 has been filed before the Supreme
ourt.

6. It has been stated in the petition that in the aforesaid special
leave’ to appeal, the Supreme court has passed an interim order
permitting the petitioner to deposit the statutory royalty and
furnish a bank guarantee of the balance amount of royalty claimed
by the respondent and the demand notices shall remain stayed on
the petitioner furnishing the bank guarantee,

7. A bunch of writ petitions in which the leadin
g case was Writ -
C No. 16647 of 2020 (M/s Hardik Distributors Pvt. Ltd. vs,

State of U.P, and others), this Court pas
. , sed an
17.05.2023 disposing of the aforesaid petitilc)ms. Iler Qi
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8. The operative part of the order dated 17.05.2023, passed by this
Court is reproduced below:

"4. We find that this batch of wrir§e4itions are pending in this court from last
several years. Therefore, we propose to dispose of all these writ petitions,
providing as under:

(i) All the writ petitions are disposed of in terms of the Division Bench
judgment of this court dated 15.11.2017 in Writ-C No.54052 of 2017, which
shall be subject to the final decision of Hon'ble Supreme Court in the Petition
for Special Leave to Appeal (C) No.35161 of 2017 (Chandra Bhan Singh vs.
The State of Uttar Pradesh and others) and in the event, the aforesaid
Petition for Special Leave to Appeal is allowed or any relief is granted by
Hon'ble Supreme Court, then the respondents shall extend the relief so
granted to all the petitioners of this batch of writ petitions and the concerned
respondents shall also pass appropriate orders in the matter of the petitioners
in terms of the final decision of Hon 'ble Supreme Court including directions
for release of Bank Guarantees, if any.

(ii) The benefit of interim order granted by Hon'ble Supreme Court as
aforequoted, shall continue to be available to the petitioners till the aforesaid
Petition for Special Leave to Appeal (C) No.35161 of 2017 is finally decided
by Hon'ble Supreme Court."

9. As the issues raised in the present petition are the same as the
issues raised in Writ - C No. 16647 of 2020, this petition is also
disposed of in terms of the order dated 17.05.2023 passed in Writ -
C No. 16647 of 2020.

10. It is, however, clarified that this order does not apply in so far
as demand of TCS or any other dues indicated in the impugned
prder dated 11.7.2024 is concerned, especially because no relief in
its regard has been sought in the writ petition.

Order Date :- 20.8.2024
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Neutral Citation No. - 2023:AHC:107739-DB

Court No. -3

1.

Case :- WRIT - C No. - 16647 of 2020

n

Petitioner :- M/S Hardik Distributors Pvt.Ltd.
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Tarun Jha

Counsel for Respondent :- C.S.C.

WITH

2.

Case :- WRIT - C No. - 36293 of 2018

Petitioner :- Jaspal Singh

Respondent :- State Of U P And 2 Others
Counsel for Petitioner :- Amit Upadhyay
Counsel for Respondent :- C.S.C.

Case :- WRIT - C No. - 36519 of 2018

Petitioner :- Jitendra Varshney

Respondent :- State Of U P And 2 Others

Counsel for Petitioner :- Birendra Singh,Nitin Sharma
Counsel for Respondent :- C.S.C.

Case :- WRIT - C No. -42579 of 2018

Petitioner :- Vipul Tyagi

Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Rajesh Kumar Tripathi
Counsel for Respondent :- C.S.C.

Case :- WRIT - C No. - 1671 0of 2019

Petitioner :- M/S Indus Mines And Minerals
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Adarsh Bhushan
Counsel for Respondent :- C.S.C.,Archana Singh

Case :- WRIT - C No. - 2916 0of 2019

Petitioner :- M/S Kamtanath Enterprises Pvt. Ltd.
Respondent :- State Of U.P. And 2 Others

Counsel for Petitioner :- Mukesh Prasad @-
Counsel for Respondent :- C.S.C.

Case :- WRIT - C No. - 3493 of 2019

i



86

Petitioner :- M/S PK. Traders And Suppliers
Respondent :- State Of U.P. And 3 Others
Counsel for Petitioner :- Birendra Singh
Counsel for Respondent :- C.S.C.

8. Case :- WRIT - C No. - 4135 of 2019

Petitioner :- M/S Sri Bamdev Global Private Limited
Respondent :- State Of U.P. And 2 Others

Counsel for Petitioner :- Birendra Singh

Counsel for Respondent :- C.S.C.

9. Case :- WRIT - C No. - 4139 of 2019

Petitioner :- Jai Ambe Construction Company
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Amit Upadhyay
Counsel for Respondent :- C.S.C.

10. Case :- WRIT - C No. -4141 of 2019

Petitioner :- Digiyana Mining Corporation Pvt. Ltd.
Respondent :- State Of U.P. And 2 Others

Counsel for Petitioner :- Amit Upadhyay

Counsel for Respondent :- C.S.C.

11. Case :- WRIT - C No. - 4142 0f 2019

Petitioner :- Digiana Mining Corporation Pvt, Ltd.
Respondent :- State Of U P And 2 Others

Counsel for Petitioner :- Amit Upadhyay

Counsel for Respondent :- C.S.C.

12. Case :- WRIT - C No. - 5992 of 2019

Petitioner :- M/S Bindu And Ram Construction C
Respondent :- State Of U P And 2 Others
Counsel for Petitioner :- Amit Upadhyay
Counsel for Respondent :- C.S.C.

ompany

13. Case :- WRIT - C No. - 5996 of 2019 @

Petitioner :- M/S D.V, Construction
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Amit Upadhyay
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Counsel for Respondent :- C.S.C.
14, Case :- WRIT - C No. - 6175 0of 2019

Petitioner :- M/S Mallikarjun Associate
Respondent :- State Of U P And 2 Others
Counsel for Petitioner :- Birendra Singh
Counsel for Respondent :- C.S.C.

15. Case :- WRIT - C No. - 6176 0f 2019

Petitioner :- M/S Mallikarjun Associates
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Birendra Singh
Counsel for Respondent :- C.S.C.

16. Case :- WRIT - C No. - 6181 0f 2019

Petitioner :- M/S Chaudhary Traders
Respondent :- State Of U P And 2 Others
Counsel for Petitioner :- Adarsh Bhushan
Counsel for Respondent :- C.S.C.

17. Case :=- WRIT - C No. - 6182 of 2019

Petitioner :- M/S Chaudhary Traders

Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Sushant, Adarsh Bhushan
Counsel for Respondent :- C.S.C,

18. Case :- WRIT - C No. - 6252 0f 2019

Petitioner :- M/S Silvrr Mist Retail Private Limited
Respondent :- State Of U P And 2 Others

Counsel for Petitioner :- Adarsh Bhushan

Counsel for Respondent :- C.S.C.

19. Case :- WRIT - C No. - 6259 0f2019

Petitioner :- M/S H.S.M. Holdings

Respondent :- State Of U P And 2 Others @‘
Counsel for Petitioner :- Adarsh Bhushan

Counsel for Respondent :- C.S.C.
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Petitioner :- M/S Silvrr Mist Retail Private Limited
Respondent :- State Of U P And 2 Others

Counsel for Petitioner :- Adarsh Bhushan

Counsel for Respondent :- C.S.C.

21. Case :- WRIT - C No. - 6294 of 2019

Petitioner :- M/S G. Sitaram Rathi And Company
Respondent ;- State Of U P And 2 Others
Counsel for Petitioner :- Adarsh Bhushan
Counsel for Respondent :- C.S.C.

22. Case :- WRIT - C No. - 6445 of 2019

Petitioner :- M/S Balaji Enterprises

Respondent :- State Of U.P. And 2 Others

Counsel for Petitioner :- Adarsh Bhushan
'[ Counsel for Respondent :- C.S.C.

23. Case :- WRIT - C No. - 6546 0of 2019

K Petitioner ;- M/S Suresh Chandra Gupta
Respondent :- State Of U.P, And 2 Others
Counsel for Petitioner :- Devbrat Mukherjee
Counsel for Respondent :- C.S.C.

a1 |

24. Case :- WRIT - C No. - 6649 0of 2019

Petitioner :- M/S Eureka Mines And Mineral Llp
Respondent :- State Of U.P. And 2 Others

Counsel for Petitioner :- Adarsh Bhushan,Adarsh Bhushan
Counsel for Respondent :- C.S.C.

25. Case :- WRIT - C No. - 6800 of 2019

Petitioner :- Rupesh Kumar Chauhan
Respondent :- State Of U.P, And 2 Others
Counsel for Petitioner ;- Amit Upadhyay
Counsel for Respondent :- C.S.C.

26. Case :- WRIT - C No. - 6824 0f2019

Petitioner :- Anand Kumar Gupta e
Respondent ;- State Of U.P, And 2 Otherd s <
Counsel for Petitioner :- Amit UpadhyayQ
Counsel for Respondent :- C. B, =
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27. Case :- WRIT - C No. - 7791 of 2019

Petitioner :- M/S Indus Mines And Minerals
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Adarsh Bhushan
Counsel for Respondent :- C.S.C.

28. Case :- WRIT - C No. - 7972 0f 2019

Petitioner :- M/S H.S.M. Holdings
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Adarsh Bhushan
Counsel for Respondent :- C.S.C.

29. Case :- WRIT - C No. - 7979 of 2019

Petitioner :- M/S Silvrr Mist Retail Private Limited
Respondent :- State Of U.P. And 2 Others

Counsel for Petitioner :- Adarsh Bhushan

Counsel for Respondent :- C.S.C.

30. Case :- WRIT - C No. - 8000 of 2019

Petitioner :- Shaheryar Husain
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Adarsh Bhushan
Counsel for Respondent :- C.S.C.,

31. Case :- WRIT - C No. - 8839 0f 2019

Petitioner :- M/S Chaudhary Int Udhyog
Respondent :- State Of U.P. And 3 Others
Counsel for Petitioner :- Amit Upadhyay
Counsel for Respondent :- C.S.C.

32. Case :- WRIT - C No. - 8935 0f 2019

Petitioner :- M/S New Pooja Constructjon
Respondent :- State Of U.P, And 2 Others
Counsel for Petitioner :- Amit Upadhyay
Counsel for Respondent :- C.S.C.

33. Case :- WRIT - C No. - 8937 0f 2019

Petitioner :- M/S Suresh Chandra Gupta /-
Respondent :- State Of U P And 2 Others
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Counsel for Petitioner :- Amit Upadhyay
Counsel for Respondent :- C.S.C.

34. Case :- WRIT - C No. - 8942 of 2019

Petitioner :- Maa Raktdantika Contractor And Suppliers Pvt. Ltd.
Respondent :- State Of U P And 3 Others

Counsel for Petitioner :- Amit Upadhyay

Counsel for Respondent :- C.S.C.

35. Case :- WRIT - C No. - 3859 of 2020

Petitioner :- M/S Sai Eth Udyog
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Adarsh Bhushan
Counsel for Respondent :- C.S.C.

36. Case :- WRIT - C No. - 17865 of 2020

Petitioner :- M/S Om Prakash Ram Avtaar
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Madan Lal Srivastava
Counsel for Respondent :- C.S.C.

37. Case :- WRIT - C No. - 18184 0f 2020

Petitioner :- Kesari Nandan Singh
Respondent :- State Of U.P. And 3 Others
Counsel for Petitioner :- Birendra Singh
Counsel for Respondent :- C.S.C.

38. Case :- WRIT - C No. - 18721 o£ 2020

Petitioner :- Anand Kumar Gupta

Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Madan Lal Srivastaya
Counsel for Respondent :- C.S.C.

39. Case :- WRIT - C No. - 18727 of 2020

Petitioner :- M/S Om Prakash Ram Avtaar &

Respondent ;- State Of U.P. And 2 Others
Counsel for Petitioner i~ Madan Lal Srivastaya
Counsel for Respondent :- C.S.C,

40. Case :- WRIT - C No. - 20175 of 2020
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Petitioner :- M/S A.J. Construction
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Amit Upadhyay
Counsel for Respondent :- C.S.C.

41. Case :=- WRIT - C No. - 20219 of 2020

Petitioner :- M/S Santosh Kumar Dwivedi And Sons
Respondent :- State Of U.P. And 2 Others

Counsel for Petitioner :- Amit Upadhyay

Counsel for Respondent :- C.S.C.

42. Case := WRIT - C No. - 20349 of 2020

Petitioner :- Jai Shkati Realcon
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Amit Upadhyay
Counsel for Respondent :- C.S.C.

43. Case :- WRIT - C No. - 20401 of 2020

Petitioner :- M/S Jai Shakti Realconpvt. Ltd.
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Amit Upadhyay
Counsel for Respondent :- C.S.C.,

44. Case :- WRIT - C No. - 21388 of 2020

Petitioner :- Shaurabh Gupta
Respondent :- State Of U.P. And 2 Others

Counsel for Petitioner :- Gulab Chandra,Rupesh Kumar S; h
Counsel for Respondent :- C.S.C, P e

45. Case :- WRIT - C No. - 21412 0f 2020

Petitioner :- M/S Sai Constructions And Suppli
ier
Respondent :- State Of U.p, And 2 Others PP

Counsel for Petitioner := Shrish Chandra
Counsel for Respondent :- C5C. &

46. Case :- WRIT - C No. - 21684 of 2020

g\etitiongr = Anand Mohan Yaday
eSpondent :- State Of U.P. And 3 Othe
Counsel for Petitioner - Birendra SinghrS
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Counsel for Respondent :- C.S.C.
47. Case :- WRIT - C No. - 21708 of 2020

Petitioner :- Aslam Khan

Respondent :- State Of U.P, And 3 Others

Counsel for Petitioner :- Brajesh Singh,Lok Nath Shukla
Counsel for Respondent :- C.S.C.

48. Case :- WRIT - C No. - 21777 0f 2020

Petitioner :- Smt. Nutan Singh
Respondent :- State Of U.P. And 3 Others
Counsel for Petitioner :- Birendra Singh
Counsel for Respondent :- C.S.C.

49. Case :- WRIT - C No. - 22372 of 2020

Petitioner :- M/S Light House Construction Private Limited
Respondent :- State Of U P And 2 Others

Counsel for Petitioner :- Sarveshwari Prasad

Counsel for Respondent :- C.S.C.

50. Case :- WRIT - C No. - 22594 of 2020

Petitioner :- C/M Athena Construction
Respondent :- State Of U.P. And 4 Others
Counsel for Petitioner :- Birendra Singh
Counsel for Respondent :- C.S.C.

51. Case :- WRIT - C No. - 23706 of 2020

Petitioner :- Shir Amrendra Shahi Pvt. Ltd.
Respondent :- State Of U P And 2 Others
Counsel for Petitioner :- Shrish Chandra
Counsel for Respondent :- C.S.C.

52. Case :- WRIT - C No. - 24693 of 2020

Petitioner :- Naveen Kumar Rai @'

Respondent :- State of U.P. and Another
Counsel for Petitioner :- Ashish Malhotra
Counsel for Respondent :- C.S.C.

53. Case :- WRIT - C No, - 24699 of 2020
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Petitioner :- Sanevin Infrastructure Pvt. Ltd.
Respondent :- State of U.P. and Another
Counsel for Petitioner :- Ashish Malhotra
Counsel for Respondent :- C.S.C.

54, Case :- WRIT - C No. - 24701 of 2020

Petitioner :- Mumtaj Ali

Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Ashish Malhotra
Counsel for Respondent :- C.S.C.

55. Case - WRIT - C No. - 25190 of 2020

Petitioner :- M/S Digiana Mining Corporation Pvt. Ltd.
Respondent :- State Of U.P. And 4 Others

Counsel for Petitioner :- Amit Upadhyay

Counsel for Respondent :- C.S.C.

56. Case :- WRIT - C No. - 26151 of 2020

Petitioner :- M/S Ghanaram Infra Engineers Pvt Ltd
Respondent :- State of U.P. and Another '
Counsel for Petitioner :- Om Prakash Tripathi,Neelabh Srivastava

Counsel for Respondent :- C.S.C.
57. Case :- WRIT - C No. - 26755 of 2020

Petitioner :- Ganesh Prasad Shukla
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Birendra Singh
Counsel for Respondent :- C.S.C.

58. Case :- WRIT - C No. - 1120 of 2021

Petitioner :- M/S Esteem Infrabuild Private Ltd.
Respondent :- State Of U P And 2 Others

Counsel for Petitioner - Birendra Singh (/52
Counsel for Respondent :- C.S.C.

59. Case :- WRIT - C No. - 6518 of 2021

Petitioner :- Subedar Yadav
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Raghav Nayar
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Counsel for Respondent :- C.S.C.

60. Case :- WRIT - C No. - 8192 of 2021

Petitioner :- Abdul Samad

Respondent :- State Of U.P. And 4 Others
Counsel for Petitioner :- Birendra Singh
Counsel for Respondent :- C.S.C.

61. Case :- WRIT - C No. - 16687 of 2021

Petitioner :- M/S C.S Infraconstruction Limited
Respondent ;- State Of U.P. And 2 Others
Counsel for Petitioner :- Madan Lal Srivastava
Counsel for Respondent :- C.S.C.

62. Case - WRIT - C No. - 17050 of 2021

Petitioner :- M/S Sri Ram Enterprises
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Madan Lal Srivastava
Counsel for Respondent :- C.S.C.

63. Case :- WRIT - C No. - 21046 of 2021

Petitioner :- M/S Uma Builders
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Tarun Jha
Counsel for Respondent :- C.S.C.

64. Case :- WRIT - C No. - 22468 of 2021

Petitioner :- Ajit Singh Malhotra
Respondent :- State Of U.P. And 3 Others

Counsel for Petitioner :- Abhishek Bhushan,Adarsh Bhushan
Counsel for Respondent :- C.S.C.

Petitioner :- M/S Euphoria Mines And Minerals

Respondent :- State Of U.P. And 2 Others

Counsel for Petitioner :- Abhishek Bhushan,Adarsh Bhushan
Counsel for Respondent ;- C.S.C.

65. Case :- WRIT - C No. - 22474 of 2021

66. Case :- WRIT - C No. - 22834 0f 2021
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Petitioner :- M/S Malhotra Brothers
Respondent :- State Of U.P. And 2 Others

Counsel for Petitioner :- Abhishek Bhushan,Adarsh Bhushan
Counse] for Respondent :- C.S.C.

67. Case :- WRIT - C No. - 22858 of 2021

Petitioner :- Master Gini Services

Respondent :- State Of U.P. And 3 Others

Counsel for Petitioner :- Abhishek Bhushan,Adarsh Bhushan
Counsel for Respondent :- C.S.C.

68. Case :- WRIT - C No. - 23743 of 2021

Petitioner :- M/S Balaji Enterprises

Respondent :- State Of U.P. And 3 Others

Counsel for Petitioner :- Abhishek Bhushan,Adarsh Bhushan
Counsel for Respondent :- C.S.C.

69. Case :=- WRIT - C No. - 24411 of 2021

Petitioner :- Babu Singh

Respondent :- State Of U.P. And 3 Others
Counsel for Petitioner :- Brajesh Singh
Counsel for Respondent :- C.5.C.

70. Case :- WRIT - C No. - 25088 of 2021

Petitioner :- A V Mining And Company
Respondent :- State Of U.P. And 2 Others

Counsel for Petitioner :- Adarsh Bhushan,Abhishek Bhushan
Counsel for Respondent :- C.S.C.

71. Case :- WRIT - C No. - 25094 0f 2021

Petitioner :- Sr Innovation Lip
Respondent :- State Of U.P. And 2 Others

Counsel for Petitioner :- Adarsh Bhushan,Abhishek Bhushan
Counsel for Respondent :- C.S.C.

72. Case :- WRIT - C No. - 27429 of 2021 @

Petitioner :- M/S Ashish Kumar Gautam
Respondent :- State Of U.P, And 3 Others
Counsel for Petitioner :- Birendra Singh
Counsel for Respondent :- C.S.C.

11
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73. Case :- WRIT - C No. - 29242 of 2021

Petitioner :- M/S Amorus Trading India
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Birendra Singh
Counsel for Respondent :- C.S.C.

74, Case :- WRIT - C No. - 34574 of 2021

Petitioner :- M/S Acsend Pvt. Ltd.

Respondent :- State Of U.P. And 2 Others

Counsel for Petitioner :- Adarsh Bhushan,Abhishek Bhushan
Counsel for Respondent :- C.S.C.

75. Case :- WRIT - C No. - 467 of 2022

Petitioner :- Kashi Prasad

Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Birendra Singh
Counsel for Respondent :- C.S.C.

+6. Case :- WRIT - C No. - 1812 0f 2022

Petitioner :- Indrasan Maurya
Respondent :- State Of U P And 3 Others
Counsel for Petitioner :- Birendra Singh
Counsel for Respondent :- C.S.C.

77. Case :- WRIT - C No. - 3601 of 2022

Petitioner :- M/S New India Minerals
Respondent :- State Of U.P. And 2 Others

Counsel for Petitioner ;- Abhishek Bhushan,Adarsh Bhushan
Counsel for Respondent :- C.S.C.

78. Case :- WRIT - C No. - 3696 of 2022

Petitioner :- Ajit Singh Malhotra @
Respondent :- State Of U.P. And 2 Others

Counsel for Petitioner :- Adarsh Bhushan, Abhishek
: 2 Bh
Counsel for Respondent :- C.S.C. g

79. Case :- WRIT - C No. - 11033 0f 2022

Petitioner :- M/S Krishna Traders
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Respondent :- The State Of U P And Another
Counsel for Petitioner :- Ashish Malhotra
Counsel for Respondent :- C.S.C.

80. Case :- WRIT - C No. - 11758 0f 2022

Petitioner :- M/S Patal Ganga Associates
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Birendra Singh
Counsel for Respondent :- C.5.C.

81. Case :- WRIT - C No. - 12211 of 2022

Petitioner :- M/S New Eoan Associates
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Tarun Tha
Counsel for Respondent :- C.S.C.

82. Case :- WRIT - C No. - 13002 of 2022

Petitioner :- M/S. Rss Enterprises

Respondent :- State Of U.P. And 4 Others

Counsel for Petitioner :- Arvind Srivastava

Counsel for Respondent :- C.8.C.,A.S.G.1.,Sanjay Kumar Om

83. Case :- WRIT - C No. - 16211 of 2022

Petitioner :- Krishna Techno Consultant Pvt. Ltd.
Respondent :- State Of U.P. And 2 Others

Counsel for Petitioner :- Jitendra Prasad Mishra
Counsel for Respondent :- C.S.C.

84. Case :- WRIT - C No. - 19820 of 2022

Petitioner :- M/S Kamtanath Enterpris
es Pvt.
Respondent :- State Of U.P. And ;pOthers b

Counsel for Petitioner :- Jitendr i
: a Pr
Counsel for Respondent :- CSC S

85. Case :- WRIT - C No. - 20614 of 2022 @

I;Reetmoner = M/S Asvp Constructions
spondent :- State Of U.P, And 3 Oth
Counsel for P vy

etitioner :- PH. Vashi
Counsel for Respondent :- CSCa el

13
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g6. Case - WRIT - C No. - 22905 of 2022

Petitioner :- Chandra Shekhar Chaurasia
Respondent :- State Of U.P. And 2 Others

Counsel for Petitioner :- Adarsh Bhushan,Abhishek Bhushan
Counsel for Respondent :- C.S.C.

87. Case :- WRIT - C No. - 24234 of 2022

Petitioner :- M/S Jai Maa Siddhidatri Buildtech
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Himanshu Srivastava
Counsel for Respondent :- C.S.C.

g8. Case :- WRIT - C No. - 26412 of 2022

Petitiﬁner - M/S Vardhman Investment And Company
Respondent :- State Of U.P.And 2 Others

Counsel for Petitioner :- Adarsh Bhushan,Abhishek Bhushan
Counsel for Respondent :- C.S.C.

89. Case :- WRIT - C No. - 31318 of 2022

Petitioner :- M/S S S Infratech
Respondent :- State Of U.P. And 3 Others
Counsel for Petitioner :- P.H. Vashishtha
Counsel for Respondent :- CS.C.

90. Case :- WRIT - C No. - 35748 of 2022

Petitioner :- M/S Vaibhavraj Enterprises
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Kiran Kumar Arora
Counsel for Respondent :- C.S.C.

91. Case :- WRIT - C No. - 1330 of 2023

Petitioner :- M/S Shree Falgun Giri Mines @
Respondent :- State Of U.P. And 2 Others

Counsel for Petitioner :- Himanshu Srivastava
Counsel for Respondent :- CSC

92, Case :- WRIT - C No. - 2499 of 2023

Petitioner :- M/S Shree Falgun Giri Mines

14
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Counsel for Petitioner :- Himanshu Srivastava
Counsel for Respondent :- C.S.C

93. Case :- WRIT - C No. - 4118 of 2023

Petitioner :- Rahul Yadav
Respondent :- State Of U.P. And 2 Others

Counsel for Petitioner :- Adarsh Bhushan,Abhay Singh Tomar,Abhishek
Bhushan

Counsel for Respondent :- C.S.C.

1. Heard Sri Mukesh Prasad, learned senior advocate assisted by Sri
Raghav Naiyar, Sri Tarun Jha, Sri Ashish Mehrotra, Sri Virendra Singh,
learned counsels for the petitioners and Sri Pradeep Kumar Tripathi, learned

standing counsel for the State-respondents.

7. Learned counsels for the petitioners jointly submit that their challenge in
this batch of writ petitions is confined only to the liability of District Mineral
Foundation Trust levy (for short ‘DMF”), which, although, is concluded by a

Division Bench judgment of this Court dated 15.11.2017 in Writ-C No.54052

of 2017 (Chandra Bhan Singh Vs. State of U.P. and others), yet Petition for

eal (C) No.35161 of 2017 (Chandra Bhan Singh vs. The
State of Uttar Pradesh and others) is pending before Hon’ble Supreme Court
in which an interim order dated 09.01.2018 has been passed, as under:

Special Leave to App

(13 . . .
Tssue notice returnable within two weeks.

Dasti, in addition, is also permitted,

In the meanwhile, the petitioner will deposi

’ : eposit the statuto :

?;;k guarantee to the satisfaction of the District Magsg); 2! UI’(ﬂﬂd furnish a
pur, Uttar Pradesh of the balance amount of , fanpur Nagar,

respondent, of royalty claimed by the

0 "™
. n;‘urmshmg bank guarantee, the demand notice shall remain stayed.”
. Learned co it] jol .
unsels for the petitioners jointly submit that interim order
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to Appeal (C) No.35161 of 2017 have also been granted in this batch of writ

petitions and the the same are operating. They further jointly submit that the

aforesaid Petition for Special Leave to Appeal (C) No.35161 of 2017 has not
yet been decided.

4. We find that this batch of writ petitions are pending in this court from

last several years. Therefore, we propose to dispose of all these writ petitions,
providing as under:

(i) All the writ petitions are dispdsed of in terms of the Division Bench
judgment of this court dated 15.11.2017 in Writ-C No.54052 of 2017, which
shall be subject to the final decision of Hon’ble Supreme Court in the Petition
for Special Leave to Appeal (C) No.35161 of 2017 (Chandra Bhan Singh vs.
The State of Uttar Pradesh and others) and in the event, the aforesaid Petition
for Special Leave to Appeal is allowed or any relief is granted by Hon’ble
Supreme Court, then the respondents shall extend the relief so granted to all
the petitioners of this batch of writ petitions and the concerned respondents
shall also pass appropriate orders in the matter of the petitioners in terms of

the final decision of Hon’ble Supreme Court including directions for release
of Bank Guarantees, if any.

(if) The benefit of interim order granted by Hon’ble Supreme Court as

aforequoted, shall continue to be available to the petitioners till the aforesaid

Petition for Special Leave to Appeal (C) No.35161 of 2017 is finally decided
by Hon’ble Supreme Court.

5. This order has been passed with the consent of learned counsels for the
parties.

Order Date :- 17.05.2023
NLY
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/ Case :- WRIT - C No. - 30$@bf 2024

Petitioner :- M/S R.B. Enterprises
Respondent :- State Of Up And 4 Others
Counsel for Petitioner :- Birendra Singh
Counsel for Respondent :- C.S.C.

Hon'ble Aniani Kumar Mis

1. One of the submissions made by Shri Shashi Nandan, learned
Senior Advocate is that a number of reasons have been assigned in
the impugned order for cancelling of the lease granted to the
petitioner. However, only one show cause notice was served which

was dated 27.6.2023. As regards the other allegations, there was no
material.

7. Learned Standing Counsel is directed to obtain instructions in
the matter.

3. Put up as fresh after a week.

Order Date :- 12.9.2024 &
A.V. Singh
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Case :- WRIT - C No. - 30668 of 2024

Petitioner :- M/S R.B. Enterprises
/ Respondent :- State Of Up And 4 Others
Counsel for Petitioner :- Birendra Singh
Counsel for Respondent :- C.5.C.

D bl Jayant BanerjlJ

1. Learned Standing Counsel states that the instructions received
by him are incomplete and seeks time to obtain complete
instructions.

2. At his request, put up this matter as fresh on 24.9.2024.

Order Date :- 20.9.2024

e i
wnalmmmuwwm



High Court of Judicature at Allishabed

Case :- WRIT - C No. - 33&§0f 2024

Petitioner :- M/S R.B. Enterprises
Respondent :- State Of Up And 4 Others
Counsel for Petitioner :- Birendra Singh
Counsel for Respondent :- C.5.C.

1. Leamed Standing Counsel has obtained instructions

consequent to the order passed earlier.

2. Let a copy of the instructions be supplied to the counsel for
the petitioner, who may examine the same and thereafter file an

objection, if any. Another Copy is taken on record.

3. Put up as fresh after a week. &

Order Date :- 24.9.2024
SK
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High Count of Judetatiste 8l Allshabad

Case :- WRIT - C No. :I £6468 of 2024

Petitioner ;- M/S R.B. Enterprises
Respondent :- State Of Up And 4 Others
Counsel for Petitioner :- Birendra Singh
Counsel for Respondent :- C.5.C.

Hﬂnlﬂf-Mﬂhﬂh-Wl e Sl

1. Sri Shashi Nandan, learned Senior Counsel assisted by Sri

Birendra Singh appears for the petitioner.
2. In response to the earlier order, learned Additional Chief

Standing Counsel has received the instructions.
3. Let an appropriate response/objection be filed within three

weeks' time. One week, thereafter, for rejoinder.
4. Put up this matter on 4.11.2024 as fresh before the

appropriate Bench.

Order Date :- 3.10.2024 &
A K.Srivastava




Court No. -3

Case :- WRIT - C 10530668 of 2024

Petitioner :- M/S R.B. Enterprises
Respondent :- State Of Up And 4 Others
Counsel for Petitioner :- Birendra Singh
Counsel for Respondent :- C.5.C.

Hon'ble J Banerii]

Put up this matter as fresh on 18.11.2024.

Order Date :- 4.11.2024

Himanshu @

el e 7Y

Fgh Coun of Judeature Bl Alishated
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